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delinquzsnt official to prefer an appeal to the Appeliate Authoritv, From

the matarial niaced on record, it is evident that the apglicant has not

the matfer has to be carried 7o the Appeliate Authority, Ha unr not
done so, we are of the view that the presant DA cannof be.entertainad

at this stage.

. Learned counsal

3. In view of the submission mada by the learned counsel for the
applicant, it wiil be open for the Discipiinary Authority to decide the

.

o

matter in terms of rules and dispose of the representation of the

anplicant expe ,f‘lcmc!” If not already done

A With these observations, the QA& is Adisposed of &t admission

stage wit n no orcier a< to costs.
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